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CENTRAL ADMINiSTRATi VE I'RIEDNAL
PRINCIPAL BENCH

CP No.365 of 2004
OA No,199/2004

New Deliii this the 7^ day of September, 2005

Hoii'ble Mr. V-K-Majoira, Vicc Cliajriiian (A)
Hon'bie Mrs. Meera Chhibber, Member (J)

1. Ranvaaviai- S/0 Shn Siiija Ram

2. Hari Ram S/0 Shii Baliimal

3. Ashok Bhmidan S/0 ShiiP.K.Bhsiidari

4. Ashok KuniaT S/0 Shn liiia Ld

5. Rggesh Bhandan S/0 Shii. Parvesh Kuma:

6. Aiay Kimiai S/0 Sliti HaiiRam

7. Gopai Shaima S/0 Shn Kishan. KuBiar Sliamia

8. Ram Babii Gupta S/0 Shri Gorayhan Lai

9. Ramphiii Meena S/0 Sh. Jai Naram Meena

10. Ariiit Kimiar S/0 Sh. Jagdish Lai

11. Viiay Kiimrir S/0 Skri li en. Rtaii

12. LtMdKaiarichaiidam S/0 Sh.Rariiesh ivmiiai

]. 3. Shaijad S/0 Sh.Gafm Klitm

14. Nissr Khan S/0 Sh.Mahdiaii Kiirm

15. AshokKiimar S/0 Shii Ram Naram
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16. Lakiian Kmnar S/0 Sim liaiiinsia]; Psirshad

17. Jasv/ani Smgii S/0 Slui Lai Cliaiid

18. Nizmn Kliaii S/0 Sh.Hu.ssaiii KJian

19. Shaiikai' S/0 Slui HaiiiLniaii Smgli

20. Ali Hassan S/0 Sliri Abdiil Kai-Jin

w 21. Ayub All Panwai S/0 Slni Nathii Khsn Patiwar

22. Babii Singh S/0 Sii.Mool Smgh

23. Raju Mehia S/0 Sliri Pv.'cCii Cirander Mehra

24. Saliiii Khan S/0 Sliri Hussani Klian

25. Sabir Aii Bhali S/0 Sh.Rasul Khari Bliati

26. Satlar Khan S/0 Sliri Dinnay KJiaji

27. Raiu Hach S/0 Shn Bhadiir Smgh

28. Salun Khaii-ll S/0 Sli.Gafur Klian

29. Ganesh Vyas S/0 Sh.Sliiv Lai Vyas

30. Haiisli Kimar Prohil S/0 Sli. BaJ Cliand Promt

31. Miiiishi Sayar S/0 Sh. Riissam Klian

32. Surinder S/0 Sbii Ved Parkash

33. Vijay Singh S/0 Sh.Puran Smgh

34. Tei Karaii S/0 Sim Kedar Lai Berawa
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35. Aiiil Kmnar S/0 Sliri Aijioi Ld Sarsar

36. Nawab Ali S/0 Sjui Pir Baksh

37. Banvvari Lai S/0 Sli.RamNiwas

38. Triiok S/0 Sliri Rani Swanip

39. Miikesh S/0 Sli.MangUi Ram

40. Gopal Barivv'al S/0 Sli. R.*ani Pariap

4 i. Laiesli Kumar S/0 Sim Rani Lai.

42. Siuner Smgli S/0 Slin KaH Cliaran

43. Ramesh Cliander Jat S/0 Sli.Hema Ram ial

44. Sher Singli S/0 Sim SuijaRam

45. Prem Chaiidei S/0 Sliri Ram Da^/al Sliarma

46. M-ahesii Kumiu S/0 Sliri BJiagwau Sliai BanivAil

47. Sum Lai S/0 Sliri. Lai Ram Samota

4 8. B abii L al S/0 Sliri P amia L;il

49. Triiok Climder S/0 Sh.Han Smgli Vadav

50. Sliiv Cliaraii Tiwan S/0 Sim Bmisi Lai Tiwaii

51. Bhag Ciiand Saim S/0 Sh.Ram CliHiider Sami

52. Asliok S/0 Sim Kajesli M

53. SabiL S/0 Sbi Nasu Klian



54. Satva Naram S/0 Sh.. Natliu Ram

55. Raglmbir Smgh S/0 Sliri Kedar Lai Hierwa

56. Raghiibir Smgli Mecna S/0 Sii.Mara Rain Nkejia

57'. Haiuk Kliaii S/0 Sh.Najiay Klian

58. Amir Klian S/0 Sh.Bmmay Klian

59. Partosli S/0 Slin Poojiam Chand Giuratj

60. Makub Khan S/0 Shri Rahun Khaii

61. Laxman Rani S/0 Sh.Prabliu Rajii Berwa

62. Inclraj S/0 Sli.Gobind Ram

63. Ravi S/0 Slui L axmi Naraiii

64. Rajinder S/0 Sliri SiiijaRiiUii

65. Naval Kisliorc S/0 Sliri Laxnn Naiaiii

66. Shanksn- Ltil. S/0 Sim Mohan Ld

67. Pappu Goyar S/0 Sjui. Charaii Dasy

68. Dhaii Rg S/0 Sh. Manshi Lai Dagar

69. Roshal S/0 Shn Mdaii Kumar

(All ai'e parcel porters wlio haye worked under Conlracior
at North Western Railway, Jaipur Division under



Shii Umesli Paliwal, Coniiactor, Railway Parcel
Lease Holder, 246, Kanila Market, Asaf Aii Road,
Delhi.

(B)'' Advocate Sliri Yogesh Shamia )

1
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VERSUS

Sim S.B. Bliallacjiar}^^,
Gener;;il Manager,
North WesternRailway, Jaipur

Slixi A.K.Venna,
Divi.sional Railway Manager,
Nortli Western Railway, Jaipur.

(By Advocate Sliri R.L.Dliayv'an )

..Applicants

..Respondents

ORDER (ORAL)'

(llosi'ble Mrs Meera Cliliibber, Member (J)

This Contempt Petition liave been filed by iiie applicants alleging

disobedience of Tribimal's order daijed 23.1.2003 passed in OA 199/2004.

By the said order respondents were directed to extend ilie same

exercise/dispensation in the case of tlie applicants arid to cam- out the

required inqiiiiy, and. verification as ordered by the Plon'ble Apex Court in

ihe above mentioned case within a period as stipulated m the said order and

to dispose of tlie matter as pei" law and deci.sion as mentioned above. Order

accordinglv.
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2. Respondents have now filed their uounier aiiida\at wliereni iiiey have

stated that in implementadon of the judgment passed by this Hon'ble

Tribunal, reference was made to Assistant Labour Commissioner, LucJoiow

( now located at >Jlahabad ) for submission of veriiicaiion report about the

genimieness of the woridiig period of i]ie appiicaiit m. OA aiid the rnatter is

bema chased up for subrmssion of ms report, vv'hich is still avvaLteci. lhat on

receipt of verification report in respect of the applicants mthe OA ifom the

Assistant Labour Commissioner, LuCxknow ( now located at Allaliabad )

fiiither action m their case wih also be taken in tenns oi the iiirectionB given

by tlie Hon'ble Supreme Court in case ofAll India Parcel and Goods Porters

Union and Ors. Vs. Llnion of India aid Ots isupra).

3. In view of the above said explanation, respoiiuenis have conipiieo

v^dth the directions given by tliis Trihunal ana the only action lemtiius lo be

taken is to get the report of Assistant Laboin Commissioner, Lucbiow. In

view of tlie above, we are satisfied that respondents have comphed with the

directions. Accordingly, CP is dropped witii liberty to the apphcaiits. In case

they £ire still aggrieved, they sliall have the .iioerty to reson appropriate
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proceediiiH,s m accordance with law. Notices issued lo Ihc resoojidwits are

discharged.

(Mrs.Mecra Chlsibber )
Meiiibcf (J)

sk

Vice Cliairoiaii (A)


